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ORDERS OF THE TRIBUNAL 

In this case Shri B.Das 	tjjI i.A.27/27 
stating that the prayer made by the applicant in this 

c.A. has already been granted to him by the deoart-

mental respornents and therefore, the O..A. has beccm 

irifructuous. Learned counsel for the petitioner had 

taken time on the last two ccCasio-1s for obtaining 

instructions, but no in;tructiOri has been obtained 

is called it is  

submitted by Shri P.K.i)hal, on behalf of learned 

counsel for the petitioner that a further adj our nment 

he allowed. As already two adjourhrnerlts have already 

been given, further adjournment cannot be allowed. 

In view of M.A. filed by Shri B.L)as, this O.A. is 

dIsposed of for havirg become infruCtuous as the 

prayer of the applicant in this O.A. has already been 

met by the dartmental respondents- M.:.273/2OOO 

i dispcsed of accordingly. 

Hand over copies of orders t the learned 

counsel for both sides. 
\J jTci1 

VIC 

l•1B& (JuiiCI ;.) 

I 
c 

\V\ 

 

C, - 


